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Triprrra Act No. 2 of 1979 

THE TRIPURA HOUSING BOARD ACT, 1979 

AN 
ACT 

to ~ ~ ' o v i d e  for co~~stilrrlion of n Hoirsit~g Board fur Triplrm ulrd for ~llntrers 
cotl~~ecred thurc~vi/h or irrcidenml tJlorcfn. 

WHEREAS i t  is expedient to provide for the coustiku tion of a Housing 
Board for Tripura and for matters connected therewith or incidental thereto ; 

I! is hereby enacted in the Twenty-ninth Year of the Republic of Indin, 
by the Legislative Assembly of Tripura, as follows :- 

CHAPTER I 
PRELIMUVARY 

Short  M e ,  1. (1) This Act may be called the Tripura Housing Board Act, 1978. 
crrtent and 
conlmencemen t. 

(2) 11 extends to the whole of the State of Tripura. 

(3) It shall come into force on such date as the Stare Government, 
may by notification i n  the Official Gazette, appoint. 

Definition. 2. In  this Act, unless there is anything repugnant i n  the subject or 
conrcxt - 

( I ) "Board" means the Tripuri~ Housing Board constiluted under 
section 3 ; 

(2) "Board premises" means any premises belonging to or vested i n  
the Board or taken on lease by the Board or entrusted to the Board for 
rnanagment and use for the purposes of this Act ; 

(3) "Building materials" means such commodities or ar~icles as are 
specified by the State Government by notification in the Official Gazerre to 
be building materials for the purposes of this Act ; 



(4) "by-laws" means by-laws made by llle Board under scction 47 ; 

( 5 )  "Ch;iirma[iU means the Chairman of the Bunrd : 

(6) " I-Iousiug Commissioner" means thc Housing Commissioner 
appointed under sectiou 12 : 

(7) "housing schc~nc" mcilns i I  housing schcmc made under 
this Act : 

(8) "land" includcs hcnefits to arise o u ~  of land and things attachcd 
to [he earth 01- pcr~r~ancntly fi~stencd lo ;iny!l~ing attachcd to dle earth ; 

(9) "L;~nd ~ c ~ i ~ i ' s i r i o n  Act" nlcalls the Land Acquis i t ion 
Acl, 1894 ; 

(10) "~ t~c~nhe l - "  means the Chairman, the Vicc C11i1irm;ln or :my other 
mcmhcr of the Boiu-cl ; 

(1  1) " municipality" mcans a municipality (including a ~~orificd arca) Tim. Acl  XV 
constiluted under thc Bengal Municipal Acr, 1932 as cxtcndcd to Tripu1-a ; 1932. 

( 12) "premises" Ineiuns iiny land or building or part of a building and 
iricludcs - 

( i )  gardens. grounds and out-houses, iT any appertaining to such 

building or parr of a building, and 

( i i )  any fittings arlixed LO such building or pal-t or a building 

for the nlorc beneficial e~~joymenr 1he1-eof ; 

( 13) "prescribed" means prcscr-i bcd by rules rnilde unclein [his Act ; 

(13) "regulations" mcnns rcgul;~tions n ~ a d e  by the Board under 
seclion 46 ; 

(15) "year" Ineilns the year commencing on thc 1st day of April and 
ending on thc 3 1st diiy OF March. 



CHAPTER I 
Establishmenl of the Board 

Constitution 3. 1 The State Government shall ,  by notification in the Official 
or lhe Board. Gazette, constitute for the purposes of this Act a Board by the name of the 

Tripura Housing Board. 

( 2  The Board shall he ii body corporate having perpetual succession 
and ;I cbmmun seal and may sue and be sucd in its corporate narnc and sl~;tll 
be competent ro acquire and hold property both movablc and immovable, 
enter inro contract and do all things necessary for thc purposes of this Act. 

(3) For the purposes of this Act and the Land Acquisition Act the 
Board shall be deemcd to be a local authority. 

Application 4. For the removal of doubts, i t  is  hereby declarcd that the Tripura 
af lfipur" Buildings (Lease ;~nd Renr Control) Act, 1975 - 
A C ~  v 11r 

(a) shall not apply to any land or building belonging to or vested 
i n  the Board ; . 

(b) shall not apply as against the Board ro any tenancies or 
other like rcla tionship created by the Bo;~rd in  respect of 
such land or building ; 

(c) b u ~  shall apply lo  m y  land or building let our in favour of 
the Board. 

Melnbe~uf  5 .  ( I )  Tllc Board shall consist of a Chuirm;m who shall be the Minister . . 
IheBmrd in-charge of Public Works Department of the State Government and the Vice 
and their 
resignalior~ 

Chairman to be appointed by the State Government and with s~rch other 

orrelnoval. officers and non-oficial members not less than seven and no1 exceeding ten 
as may be appoinrcd by the State Governmcnt out of the non-official mem- 
bers at least one shall be belonging to the Scheduled Castes and one belong- 
ing to the Schcdulcd Tribes. 

E.rplanatioti - In this sub-section, the words "Scheduled Castcs" and 
"Schedulcd Tribes" shall have the same meaning as are assigned to them under 
clauses (24) and (25) of ariicle 366 oithe Constitution of India. 



(2 )  The names of  the Vicc-Chairman and olher members appointed 
under sub-section (1)  shall be pub1 ished in the Official Gazette. 

(3) a member of the Board may at any time resign his office by 
writing under his hand addressed to the State Govzrnnlent : 

Providcd that the resignation shall not takc cffcct until i t  is accepted. 

(4) The State Govcrnrnent may, by nolirication i n  the Official 
Gazette, rcmovt: from office the Mcc Chai m~an or any olher member who - 

(a) is. or has bccome, subject LO any of the disq~ialifications 
me]-ttioned in scctian 6 ; or 

(b) in the opinion of the Statc Government, has been guilty of 
any misconduct or neglect or has so abused his position as 
to rcndcr his continuance ;is inember detrimental to the 
interests of thc Board or of [he general public or is other- 
wise unfit to continue as rne~nber : 

Provided that no person shall be so rcmoved from office unless he has 
been givcn an opportuniry to show cause against such removal. 

6. A person shall be disqualified for beirlg appointed or for continuing as Disqualification 

the Vice-Chairman or a 1ne111bcr olrhe Board, if he - Tor op[~ainlaenl 
as a member or 
Ihc Ilonrd. 

(a) is of unsound mind, 

(b) is an uncer~iFic;~ted bnnkrupr or an undischarged insolvcn t, 

(c) has direcrly or indirectly by himself or by any partner, any 
share or interesr in any contract or cmpcoyment, as the case 
may be, with, by or on behalf of, the Board, or 

(d) is dircctor, Secre~ary, Manager ol- other salaried officer 
of iiny incorporated conlpany which has any share or 
interest i n  contract or employment, as the case may be, with 
by or on behalf of, the Board, or 

(e) has been or is convicted of any oHcnce involving moral 
turpitude : 

116741 



Term or 
omce and 
condilions 
af scrvice 

or Vicc- 
Cllairrnan 
and other 
mcmbers. 

Plpvidcd that a person shall not bc disqualified undcr clause (c) or clause 
(d) or be rleenled to have any share or inlerest in any incorporarcd company 
which has any share or inrerest it1 any continact or employment, as thc case 
may be, with, by or on behalf of, the Board, by rcason only of his being a 
shareholders of such company if such person discloses to the Staie Govern- 
ment the nature and cxtent of t h e  shares held by him. 

7. ( I )  The Vice-Chairmnn and cvery other member not bcing an 
ex-officir, rneinbcr shall hold o k e  for ;I period of rhrcc years from the date 
of his appoinimznt 3 s  Vicc- Chairman or, as the case may be, other rncn1be1- : 

Providcd that the State Government may extend the said period by a 
further period not exceeding one year : 

I 

Provided further that after the expiry of the period of his  appointment a 
person shall, unless disquiilified, be eligible for re-appointrncnt as Vice- 
Chairn~an or other member. 

( 2 )  Every mentber shall receive such allowances us may be prescribed. 

(3) The Vice-chairman nlay hold ofiicc in  an honorary capacity or 
on payment of remuneration. Such remuneration and all other terms and 
conditions OF service shall be such as [nay be prescribed. 

(4) The allownnces to the members and the remuneration, if any, to  
the Vice- Chairman shall be paid from t h e  fund of the Board. 

Ces5isalion of 8. If a member - 
mernbcrship. 

(a) tendcrs his resisnation in writing to t h e  State Govern- 
menr, or 

(b) is absent without the permission of the Board from all the 
meetings of the Board for a period of three succesive 
months. 

he shall cease to be a member. 

Filling of 9. Any vacancy of a member shall be filled as early as practicable : 
vacancies. 



Provided that during any such vilcancy the other members may act, as 
if no vacancy had occurred. 

10. No disqualific;~tion or dcfcct in  the appointrncnt of any pcrson acling Proceedings 
as Vice-chairman 01. uthcr member shall be deemed to violate any act or presumed to 

proceeding of the Board, if such act or proceedings is otherwise in and 
valid. accordance with the provisions of this Acl. 

1 I. I f  any nlembcr including the Vice-Chairman is by infirmity 01- other- Tcmpurarjb 
wisc renderer1 rcmporarily incapable or carrying our his duries or is absent on absunuc of 

leave or otherwise, not involving rhe vacation ol' his appoinrment, the State 
Governrncnt ]nay appoinr another person to officiate for him and carry our 
his functions under this Act or any rule or  regulation made thereunder. 

I 

12. 1 )  The Board shall have a Housing Commissioner, who shal! be rhe Omcers and 
Chief Executive Officer and one or more Assistant Hor~sing Commission- o'I'"' staff- 

ers, and such other Officers and employees as the Board may Consider 
necessary for the efficient performancc of its functions. 

( 2 )  The appnintment of the  Housing Cornmissonel- shall bc made by 
the Sratz Government and chc appoincmctlt of other Officers and employees 
of thc Board shill1 be made by the Board : 

Providcd that the Board shall not i~ppoint ally Olficer it1 a scaIe of pay 
thc maximum of which cxceeds two tl~ousand rupees a monrh, without 
obtaining rhe prcvious sanction or [he Stxe Government. 

13. (1) The Housing Co~nmissio~~cr and other OIficers shall perfoim such 
duties as may be nssigncd to them by the Board. 

C 

(2 )  The Board may, from time to Lime, by order delegate, under such Porversand 

resliniction, if any, as i[ may think fit to impose, any of its powers conferred ~ ~ ! ~ t ' l c  

on it by this Act, to the Housing Commissiuner and to other oficers of Commisiuner 
Board specified in rhc order. and otllcr 

Ollicers. 

14. (1)  The Board shall rake over a ~ ~ d  employ such staff of the State Employmen[ 

Government in the Public Works and other  Departments as the State o f s h i f o f f l ~ c  

Govern~ncnr may niake available and every person so taken over and 
employed shal l  bc subject to the provisions of chis Act and the regulations Covernrncnt 

made thereunder : 



Provided that during Lhe period of such ernployment a11 nlar~el-s 
relating tn the pay, allowances, leave, reticemenr, pensions, providcnt fund 
and all other lerlns and conditions of servicc of the members of the said staff 
shall be regulated by the Trip111-a Service Rules or such other rules on thc 
subject as may from time LO Lime be made by the State Government. 

(2 )  All permanent Government servants tnkcn over and enlployed 
by [he Boill-d undcr sub-section (1) shall have a lien on tl~cir posts in  the 
service of Lhe State Govcrntnent and the period of ~l~eir- servicc uncler [he 
Board shall, on [heir reversion to thc scrvice of the Slak Government, be 
countcd for their promolion, increments, pcnsion and orher mihtters relating 
lo [heir servicc. 

hfcdings ool 15. Thc Boal-d shall meet iuld shall from ti mc to t i  n ~ e  make such arrange- 
Board. 11lents wit11 rcspcct to the day, time, notice and adjournment of its ~neetings as 

it rhinks il t, subject to the following conditions, namely - 

(a) an ordinary mceting shall be held ar least once cvcry month, 

(b) the Chairman may, whenevcr he thinks fiic, call a special 
meeting. 

( c )  the quorum for cvcry meeting shall be five 

Providcd that when a meeting has been adjourned to another date for 
war11 of quorum, IIO quorum shall be necessary in thc case of the adjourned 
meeting, 

(d) every inecting shall be presided over by the Chairman and, 
in his iibsencc, by the Vice-Chai~man i~nd  in the absence of 
both Chairman and Vicc-Chairman by any illernber chosen 
by the members present, 

(e) all questions at any meeting shall be decided by a rn~~jori ty 
of the rne~nbers present and in case of equaliry of votes, 
the pcrson presiding shall have and exercise second or 
casting vote, 

(0 the minutes of the proceedings of each meeting shall be 
rccorded in a book to be provided for thc purpose. 



16. (1)  Every conrract made by rhc Board shall be enrcred i n~o  jn such Eseculinn or 
manncr and i n  such form as may be prescribed and be s i ~ n e d  by the conlrnct. 

Chairnlan on behalf of [he Boat-d : 

(a) no contract involving an cxpenclilurc of rupees twentyfive 
laklls or niorc shall be made wirh but the previous si~ncLion 
of the Scare Gavel-nmcnt. 

(b) any conlinacr involving arl cxpenrliturc up to rupees twenly 
thousand may, in casc of urgcncy, be madc by Lhe 
Chairman without the previous sanction of the Board but 
shall bc referred to the Board at the earliest oppol.tunity. 

( 2 )  Sub-section ( I )  shall apply to every variation or abandonment of 
a coutracl as well as to an original contract. 

17. Without prejudice to the provisions of clause (b) of the proviso thc Exccrcisc of 
sub-scction ( I )  of scction 16, the State Govcrnrnent may, by a notirication lllc powursor 

published in ihe Olficial Gazerty, direct Lhat the Chairman may exercise ill1 'h'BwArdby 
tbc Chairman. 

01- any of the powers exe~~ciscable by the Board under this Act as lnay be 
specillerl in thc notification : 

Provided [hat when power under this scctintl has bccn exercised, thc 
Chairman shall make a report to thc Board ;I[ i ts next meeting indicaling [he 
circumstances under which such power has been exercised. 

18. Subject to any rule. which rhe State Governmen1 nlay make in this D~lcgalon 
behalf, the Board may by order direct [hat the powcr to sign a conrract shall ~ IEuard 's  

bc exerciseablc also by [he Housing Co~nnlissioner or any othcr Ofl'icer P ~ " " ' ' ' " s ~ ~ ~ '  
contrack. 

specified by i t  in the order. 

CHAPTER 111 
Housing Schemes 

19. ( 1 )  Subject to the provisions of this Act the Board may, from time to Palvcrsand 
lime, incur expenditure and undertake works for !he framing and execution duties nf 
of such housing schemes as i r  inay consider necessary and such housing Bt'ardlo 
schemes may include housing schemes i n  relation to lands and buildings underhke 

housing 
ves~ed ill or in !he possession o i  thc State Government. schcmcs. 



(3) The Stittz Government may, on such terms and conditions as i t  
nlay rhink lil ro impose, cnrrust to the Board the framing and execution of 
any housing schcmc and the Board shall thereupon undertake the framing 
and cxecutioi~ of such scheme. 

(3) Tllc Board may, on such terms and contiitions as may be agreed 
u p o ~ ~  and with the previous approval of the SlnLe Government, take over for 
cxeculion any housing schemc, on behalf or a local authority or co-opcrativc 
socily, or on behalf of an cmployel; TOI. building houscs ~nainl  y for tllc 
residence of thc c~nployees of such local authority, cn-operative Society 01- 

cmploycr, us the case may be (or for the rcsidcnce of the ~ne~t ibe r s  of such 
co-operative sociery). 

Matters L o  20, Notwithstanding anylhing contnincd in  any other- law h i .  the lime 
hc provided bcing in force, ;I housing scheme may provide far all or any of [he following 
for by 
housing matters, namely - 
schemc. 

(a) the acquisition by puinchase, exchangc or othcnvise of any 
property necessary iol- the schcmc ; 

(b) construction and reconstruction of buildings ; 

(c) t l ~ c  sale, letting our or exchangc of any property included in 
the scheme ; 

(d) roads, drainage, water-supply, lighling, (Schools, hospitals, 
dispe~lsaries, market places,) parks, playgrounds and open 
spaces within a housing sche~lle ; 

(e) thc rcclarnntion or reservation of lauds For markcts. 
gardens, schools, dispensaries, hospitals and other a nleni- 
ties in a housin~ scheme ; 

(0 the l e~ t ing  out, management a n d  use, of the Board 
premises ; 

(g) accommodation for any class oP inhabitants ; 

(11) rhe advancing of money for the purposc of schemc ; 



( i )  the collection of such information and statistics as may be 
necessary for successf~~l  implclnentution o i  the scheme : 

(j) dcvclopnlet~t of any urban or rural arca for successful 
implementation of I~ousins schclnes and for- purposes 
ancillary 01. incidental thercto ; 

(k) any otller mnlter for which, in the opinion of the Board or 
rhe Slate Government, i t  is expcndient to n u k e  provision 
with a view to providc housing i~ccommodation and to 
i~~iproving or dcvcloping of m y  area included i n  a housing 
scheme. 

21. (1) The Chairman shall, at a special ~nceting to be held within the Suhlllissiun 
fifteenth day of rhe month of February in cach year, lay before the Boiird, a l o  

Btrard. budgel lo  he Board for the next year. 

(2) Every such budget shall be prepared in such form as [nay be 
prescribed and shall make provision f01.- 

(i) the housing schemes which [he Board proposes to execute 
whcthcr in pr~rt or in whole during the next ycar, 

(ii) the due fulfilment of all rhc liabilities of the Board, and 

(iii) (he cfficicnt adrninistration of this Act, and shall contain a 
statemeut showing the estimated receipts and expenditurc 
o n  c;~pit;il and revenue accounts for thc ncxt year, and such 
olher parl iculn~.~ as may be prescribed. 

22. The Board sl~all consider the budget laid bcfore i t  and sancrion i t  with Board's 

or without modifica~ions. snncliorl to 
budgel. 

23. (1) Evcry budget sanctioned by rhe Board shall be submitted to thc Sbmission 
State Government for approval. Within such lime as may bc prescribcd. the orbudset to 
State Governmcnt [nay approve the budgets as sanctioned by thc Board or GovL. 

return it  to thc Board for making such modifications thcrcin as thc Statc for approval. 

Governmcnt may deem fit. 

(2) Where a budge t  is returned lo  he Board by thc State 



Govcr~~met~t  for ~naking any ~nodifications therein, the Boad shall forthwith 
make such modificnlions and submit tl~c budget ;is so modified to the Slate 
Government ; ivhich Inny ~ I I C I I  approve the same. 

Supplc~nen- 24, Thc Chait-111an may, at any lime during thc year for which n budget has 
tary been approved by the Stale Governmcnt, lay before  he Board a supplemen- 

Lary budge1 and rhc provisions of sections 21, 22 and 23 shall apply to such 
supplemental-y budgct. 

Publicalion 23. After rhe budger is approvcd by the State Government, the Boa1.d shall 
a d  cause the housing schemes, i n  rcspect uf which provision is made in the budgel, 
execu Lion of 
housing LO be published in thc Official Gazette in such manncr as may be prescribed 

schcmc. and procced to execute such schemes. 

variauon or 26. The Board may at any time vary any housiilg schemes or any part there01 
housing included i n  111c budgct approved by rhe State Govcl-nment : 
schemcs. 

Provided tha t  no such variation shall be made except wilh the approval 
of thc State Gove~nment if it involves an expendi~ure in excess oi  10 
pel-ccnt of the amount as i~~cludcd in budget approved by the 5 tate Govern- 
ment for the executio~l of any housing scheme. 

Ikansferof 27. ( 1  When any open space for the purpose of venlilntion 01.1-ecrearion 
open5pace10 has been provided by thc Buiird in executing any housing scl~eme, the Board 
Inca1 aulhnri- 
h s .  may, at ils oplion by rcsolution, tl-;~nsrer such open space to the local author- 

i ry concerned on completion of the scheme and thereupon such open space 
shall vest in and be maintained nt the expense of thc local authority : 

Provided that the local authority may requirc the Board before any such 
open spacc is so tinansfelred to enclose, level, turf, drain and lay-out such 
space and provide foot-paths therein, and if necessary, to provide lamps and 
other apparilrus for lighting it .  

(2) If any dilierence of opinion arises between the Board and [he 
Ioci~l authority concerned in respcct of any mattcr referred to in sub-section 
(1) the nlarter shall be referred to the State Government whose decision thcreon 
shall be final. 

Other 28. (1) The Board shall takc necessary measures to maintain, allot, lease, 
duties uT 
Ll~e Board. scll or olherwise use thc Board premises in such manner as i t  may decide and 



shall collect rent, price, compensalions and darnases in rcspect lI>ereol. 

(2) thc Boiu-d may - 

(i) provide tecllnical advicc to h e  statc Goverilnlenl and 
scrutinize pi-ojecls under housing schemes when requi rcd 
by the Srnte GovcrumenL Lo do so ; 

( i i )  undertake 1,esearch on v;u-ious problcms connected with 
housing in gcncral and fi i~d out in particular the cconomi- 
cal ~netliods of consrructing houses suitcd to local 
condi [ions ; 

(iii) undertake comprehensive surveys on problems of 
housing : 

(iv) do all things for- 

(a) unification, simplitication and standardisation o i  building 
materials ; 

(b) encouraging pre-Fabricarion and mass product ion of 
housing components ; 

(c) ~rgallising or undertaking rhc produclion of building 
materials for residential or non-l-esidentiat houscs ; 

(d) sccuring a steady and sufiicient supply of workmen tri~inerl 
i n  the work o i  construction of building and for the milnu- 
facture of building marcrials. 

(3) subject lo such rulcs as may be nladc i n  this behalf Lhe Board 
may, from time to rime, appoint one ur more Committees or invest any local 
or othcr iluthol-ity for the purpose oaf discharging such duties or pel-forming 
such functions as i r  may dclcgate lo them and any such Commitrec or local or 
other aulholhity may discharge such duties or perform such funtion 
accol-dingly. 

29. The State Governmenl may, by general or special ordcr published in Po'verLo 
exenlpl 

Ihe Official Gazette, exempt any housing scheme undertaken by the Board schemes fronl 
provisions or 



from all or any o f ~ h c  provisions of this Act subjecr to such conditions, if any, 
as it  may impose or may direct t t i i ~ t  any such provisio~l shall apply to such 
scheme tvil11 such motiifications as may be spcciticd in [lie ordein. 

CHAPTER IV 
Acquisi tinn and disposal or [and 

Pr11r.cr [(I 30. 1 Whcrc any land is needed for the purpose of a housing scheme or 
acquire. for pzrforming any othcr dutics or funcrions of thc Board, the Board may 

enrer inlo an itg-eement with any pet-son for the acquisition by purchase. lease 
or- cicl~ange, or his righrs itnrl interests in such Innd either wholly or i n  part, 
011 pnylllcllt of an amount proporrjonate to the loss 01. deprivirtion causcd to 
the cnjo)lmcn t of thc land. 

( 2 )  The Boaid may i~lso take steps for the compulsory acquisirion uT 
any land or any inreres~ therein requii-ed for !he execurion of n housing scheme 
or for pc~+nr[t~ing any othci- duries or functions of [he Board i ~ n d  such ncqui- 
siliou oi'i111y land 01. any intel-est thcrein shall bc decmcd to be acquisilion for 
a public purpose within the meaning or the Land Acquisition Act. 

CHAPTER V 
Finance, accounts and audit. 

~~~~~f~~ ,,,- 31. (1) Such assct~and l iabil ir ics of thc State GovernmenL which the 
assets te LIIC Slate Governn~ent may dccidc to trausfcr to thc Board on such terms and 
Board. conditions as inay be prescribed shall, wirti cft'cct frorn the dale of notifica- 

Lion made by rhe State Government in this bchalf,  stand vesled and 
transferred LO the Boartl. 

( 2 )  All debts and expendiluihe inculhrzd, id1 contr;icts cnrcred into and 
a11 ~nattcl-s and rhings engaged to be done by, with or- for [he Stiitc 
Gover~~mc~lt in rcspect nP the nssels and Iiabili~ies t~vrisfert-cd under sub- 
section ( I )  before aud up to thc datc of transfer shall be deemed to have been 
incurred, enlered into OF engagcd to bc done with or for the Board and all 
suits and orher legal plhoceedings instituted or which may be insli tuted by or 
against the Stare Government in respect of such assets shnlI be conliniacd 01. 
institurcd by or against the Board, as the case inay be. 



32. ( 1  ) The board shall have a fund to be called the Housi tlg Roard Fund, Board's fund. 

(2 )  The Board may accepl grants, subvenrions, donations and gifts 
from rhe Central or the Stare Governtnent or a local authol-ily or any 
individual or body, whelher incorporaled ar not, for a11 01. any of 111c 
purposes of this Act. 

(3) The Stale Gavel-nmcnt sholl every year r ~ ~ a k e  ii gr4nnl ro the Board 
of the Amounr required to rucct tllc adrnirlislra~ivc cxpenses of the Board for 
a period r>T five years Crotn thc date of the consti tutinn of the Board. 

(4) All moneys received by or 011 behnllof rhe Board, all proceeds of 
salc of land or ally other property, all rents, be~terment charges and all inrcr- 
ests, profits and olher nloncys securing LO the Board shall be deposircd i n  111e 
fund of the Board. 

( 5 )  Except as othel-wise directed by (he State Government, all 
moneys and receipts specified i n  the foregoing provisions and lorming part 
of  thc fund of the Board shall be deposited in Ihe Reserve Bank of India or i n  
any branch of rhe State Bank of India or in any Nationalised Bank or thc 
Grarn i~~ Bank or invesred in such securilies as may be approved by thc State 
Govzrnmen~. 

( 6 )  Thebankaccountor i~nycashorsccu~-i tyoTtheBoardshal l  be 
opcrated or hanclled by such officers as may be authorised by rhe Board. 

33. All property, fund and all other assets vcsted in the  Board shall bc held *pplication 
and applied by it, subject to the  provisions nnd for the purposes of this Act. 

of Lhe rund. 

34. ( 1 )  Whei-e in the opinion of the Board, circumslnnces of exlremc Expenditure 
urzency have arisen ir shall bc lawf~il FOI. the Board to make in any year- in case or 

urgency. 

(a) recurring expendi~ure not exceeding f i f ty thousand 
rupces, and 

(b) non-recurring expenditure no[ excceding two lakhs of 
rupees. 

(2) Where any sum is expended under circumstances of extreme 
urgency as provided in sub-seclion ( I ) ,  a report thereof indicating the source 



from which i r  is p~~oposed to tucct the expenditurc shall be made by the Bonrd 
as soon as prac~icable, to tllc Stilt& Go\lernmcnt. 

Subrunlions 35. (1 ) The State Governmcnt may from lime to timc make subventions 
;lnd loan lo to the board Tor [he purposcs of rhis Acl on such terms and condilions as [he 
Ihe Board. Srare Governmcnt may determine. 

( 2 )  The Slate Governmenl may iron1 tinlc to t ime advance loans to 
r l ~ e  Board on such tcrlns and condi~ions no! inconsistcn~ wit11 the pr.ovisions 
oP [his Act as thc Shtc  Governmen( may detcr~ni~le. 

Po~ver or 36. (1) The Boarcl may from time to time, with   he prcvious snnct io~~ or 
lo Stnie Government and subjcct to the provisions of this Act and to such co~ldi- 

borruw. lions as may bc prescribed in this behalf, borrow any sum rcquired for- thc 
purposcs of this Act. 

(2) The rules made by thc State Government for [he purposes of this 
section may empower thc Board to borrow by issue of debentures and to 
make arrangcmcn ts with bankcrs. 

(3) All debenlures issued by the Board shall bc in such form as thc 
Boi~rd, with the sanction of rhe Statc Govctnment, may from time to time 
dererrnine. 

(4) Every debenture shall be signed by the Chairman and one other 
member- of the Boi~rd. 

( 5 )  Loans borrotved and debentures issucd under this scction may bc 
guaranteed by [he Stale Government as to thc rcpaymcnt of principal and thc 
pnyinen~ of inleinest at such rale as may be fixcd by thc State Governmcnt. 

37. Notwithstanding anything contained in any other law for the lime 
rron~ the Stale 
Coremnul, being in force, cvcry dcbt arising ou! of any loan obrained by the Bonrd from 
e,n~etcmto the State Governmcnt and banks and other finilncial inslilutions for carry ins 
have priority. OUI the purposes of chis Act. - 

(a) shall havc priority over all other debts,whether secured or 
unsecured, incurred by the Board, and 

(b) shallbeapreferenrialdcbtwithinthemeaningof section 



530 of the Cornpa~~ics Act, 1956, and such dcbts sh;~ll lVank 
cqu:~lly iuuongst rhcmselves and be paid i n  htll nut of the 
asscts or (he Board i1111css such assets arc insufl'icicut lo 
Ineer Lhem ill \~rhich case they s11;lll itbate i n  equal 

' proporrions. 

38. ( L )  The Board shall cause lo  bt: maintai ncd pi-oper books of accounts -Accounts 

and such othcr books as thc rules mny cecluirc and shnll prepare in accord- ant1 Audil. 

ancc with thc rulcs an :~nnilal stalenicnt of occounls. 

( 2 )  The Board sllall cause ils accounts to he iiiidi~ed annually by an 
;ludilor Lo be nppoi~~ted by thc State Governmenr. Thc iiudi~ol- so appoinred 
sl~nll have the right to demancl the productio~~ of books, ilccounls, vouchers, 
documents and o t h c ~  papers, and to irlspcct any of the offices of the Board. 

(3) As soon as  he accounts of the J3u;u-d have bccn audited, the Boiu-d 
shall scnd 3 copy thereol' togerher with a copy or the report of thc auditor 
thcrcon to the Stale Govci-n~ncn t. alltl shall causc thc accounts to be 
published in [he PI-escl-ibcd Inautler iuld place copics thet-eof on sale a1 n 
reasonable price. 

(4) The Boarrl shall cuniply wilh such directions a s  the Skre  

Govcrnlncnr III;LY, allel. perusal of thc repol? or the auditor, thitik I'it LO issue. 

39. ( 1 Notwi~hstandi ng anylhing c o ~ ~ t n i n c d  ill sectioi~ 35, lhe Slale Cuncurrcnl 

Govci-ntncntmayol-del-thnl~hei-cshallheircotlcurrenrauditoftl~caccounLs '"dS~u'i"' 
audifs of of thc Board by such persot1 as i t  thinks f i t .  'The Srare Govcr~~menl may also Tlccn,,alsr 

dircct a sl~ccinl audit to be madc by such person as it thinks fi t  oilhe accounrs 
of tl~c Board relaling lo any particular li~i~nsacrion or a class or series of 

transactions or ro a pnniculal- pcriod. 

(3) When an ot-dcr is made uudcr sub-scction ( I ) ,  Ihe Board shall 
prcscnt or cause lo be prescnrcd for audit such accounts and shall furnish lo 
ihe pcl-son appointect under suh-sec~ion (1) such i~ifor[nation as [he said 
pcrson ]nay require for thc purpose of audir and remedy or cause LO bc 
remedied the defccts poinled o u ~  by such pcrson, unless thcy arc condoned 
by thc State Govcmmen~. 



CHAPTER VI 
lMiscellaneous 

RelartLoSlil~~' 40. ( 1) The Board shall, b c h r c  such date and in  such lurm ond at such 
GavEmucnL interval as may be prescribed, submit to the State govern men^ ;1 report on 

such inatters as may be pl-escinibed i111d the State Government shall cihllse 
such repwrt ~o be published i n  thc Oflicial Gazelle. 

(2 )  Thc rcporr shall be laid on thc Tablc of rhe Tripu1.21 Legislarive 
Assembly as soon as may be afier i l  is received by the Stnrc Gavel-nment. 

Olher 41. Tllc Board shall also submit to the State Government such statistics, 
Stalemenis returns, particulars, staiemen ts, docu~nents or papers jn I-cgard LO any 
and returns. proposed or existing scheme or relating to any maher 01- proceedings 

connecretl with the working of the Board ;it such titncs and in such forni and 
Iniinncr as ]nay be prescribed, or as the Stale Government may from time to 
time direct. 

Poi~er or 42. The Ch;iil-m:ln or any person either generally or specially autlloriserl by 
co~rj-.  the Chairman in this behalf may, wilh or witl~out assistance of workmen, 

entcr in to or upon any land, in order - 

(a)  to make any inspection, survey, measu~~ement, valualion or 
inquiry ; 

(b) lo take Ic~lcls : 

(d) to set boundaries and intended lines of work ; 

( e )  lo do any olher Lhings ; 

when i t  i s  necessary to do so for any of the purposes of this Act or any 
rules made or scheme snncrioned tl~ereunder : 

Providcd that - 

( i )  no such entry shall be miide between sunset and sunrise ; 



(ii) no dwelling house and no public buildins which i s  used as 
a dwelling place, shall be so entcred unlcss wirh t he  
coilsent of the occupiein ~hel-cof, and wirhout giving the %:lid 
occupicl- 211 Ieasr twentyfour hour previous wrirlen notice 
of thc ir~tention to makc such entry ; 

( i i i )  suft'icient notice shall in every insrancc be givcn tu enable 
chc fe111aIc i 11 mates of any apart men t to renlovc themselves 
to sonw par1 or thc preimiscs wlierc their privacy will !rot 
be rlis tul-bed : 

(iv) duc regard shall itlitlays be had. so lar as may bc colnpar- 
iblc will1 thc exigencies oClhc purposc for ivhich the enlry 
i s  matle, ro the social and re l igio~~s usages of thc occupants 
OF the prcmises entcred. 

43. No person shall cornmelice any suit against rhc Board or against any 
officer or en~ployce or the Boarrl 01- any person acting under Lhc ot-ders of the 
Board, for anything donc or purporting 10 have bee11 done i n  pursuance of 
this Act, ivithout giving to [he Board. officer or cfnployec or- pel-son two 
months' p~~evious noticc in writing of !he ifitended suit and of the cause thereof, 
nor aftel- six months from the clalc or rhe act complained of. 

44. the Board shall at [he end of every Five ycai,s have a valuation of its 
asscts and liabilities wade by n valuer appointed \\tit11 the approval of the 
Stntc Governmenl : 

Provided that it shall be open to the State govern men^ to direci a 
valuarion to be made at any time i t  may consider nccessary. 

45. (1)  Thc State Gove~~nmclrt may, by notificarion in :he Oflicjal 
Gazctlz and subject to rhe condition of pl-e\tious publ ica~io~~,  make rules for 
cal-rying out the purposes of this Act. 

( 2 )  In particular and without prejudice to the generality of thc fore- 
soing power sucl~ rules nxry provide for all 01. any of the following purposes, 
nnnlcly - 

(a) the allowances of members and rernunerntioz and 
cond i t i ons  ol' service of  the Vice C'liairman under  
secrion 7 ; 

Notice s ~ i i l  
a ~ a i n s l  
Board. 

Valualion 
of assets 
and liabi- 
liiics ol' 
LIle Board. 



(b) thc manner and form in which contracts shall be entel-cd 
inlo uridcr sub-sec~io~~ (1 )  of seclion I h ; Boai-d uudel- sec- 
rioil 2 1 and the other parriculars to be contained [herein ; 

{c) tllc ti111c wi thjn which [he State Govcrnrnent may approve 
or return the budgct to the board under sub-secrion (1) of 
scction 23 ; 

{d) Lhe rnanncl- of publicalion of housing schcmes includcd in 
the budget undcl- scction 25 ; 

(e) rhe terms and conditions on which  assets of the Stale 
Governmcnr may be transferred to the Board under 
section 3 1 ; 

(f) the co~lditions subject to which thc Board may borrow any 
sun1 under scction 36 ; 

(g) tllc manner of prepnration, maintenance and publication of 
accounrs under section 35 : 

(h) [he date bcforc which, [he form ill which, t i le interval i \ t  

which and the matters on which repol-ts shall be s u b ~ n i ~ ~ e d  
undcr section 40 ; 

( I  the time at which and the form and manner in which 
statis tics, returns, pilrticulars, staremen ts, documerlts and 
papers shall be submittcd under seclion 41 ; 

(j) the manner in which the Boa]-d shall be superseded iund 
reconstituted under sectiou 55 ; 

(k) ilny other rnalter which is to be or may bc prescribed under 
lhis Act. 

(3) Every rule lnadc under this section shall be laid, as soon as may 
be alter i t  is  made, before the Legislative assembly of Tripura, while i t  is in 
sessior~ for a total period of fourteen d i l ~ s  which may be comprised i n  one 
session or in two or more s~~cccssive sessions, and i f  before the expiry of the 
session immediatcly following the session 01. the successive sessions 



afn~.esaid, the House agrces in n1;lking any rnodificatian in the nrlc o r  rhe 
House ngrces thar rulc should nnr be madc, 111e rulc shall thctcitfter havc 
elfect only in such modilied form or be of no elfecr, as  he case rnny be : so, 
howcver. thal any such i~~oditiciltiuil or snnul~nent shall be rvirhoul prejudicc 
to t112 vi~lirlity of any thing previously done under that rulc. 

46. ( 1 ) The Board mily from t ime to time. wit11 the previous sanction of J"1"" (0  

Ihe State Government. make regulalions consistent wit11 ihis Acl ancl wit11  rake 
rcgul a I' ions. 

any rules i~ladc under 111is Act. 

(2) Such regulations nlny provide [or - 

(a) the nlanagcmenl 2nd use of bu i ldi ngs constt-uc ted under 
any housing scheme ; 

(b) [he principles to bc followed in allotment of lenemenrs and 
premises ; 

(c) regularing i rs procedur-c and die disposal of i ts  business ; 

(d) the condi~ions of service of the en~ployees or [he Deal-d 
otllcr C ~ ~ I I I  thosc taken ovcr and employed undcr sub- 
scctio~ ( 1 ) of scction 14. 

(3) I[ it appears LO thc State Government that i t  is necessn~.y ordesir- 
able for carrying out the purposes of this Acl to make any tcgulntion in 
respect of matters sepcilicd in sub-section ( 2 )  or to amend any regulation 
madc under that sub-section, i t  may call upon [he Board to ~nakc such regu- 
lation or  nnlendlncnt tvirhin such Lime as i t  may specify. If the Bnard fails to 
~nitkc such ~~egulation or nlncndmen~ within the time speciticd. the State 
Government. may i tself  rnake such regulation or amendment at~d the I-eegula- 
{ion or rile an~cndlnent so made shall be deemed to have hcen mncle by thc 
Board under sub-seclion ( 1 ) .  

(4) Every 1-eegulation madc under this szclion shall be laid, as soon as 
may be after is made, bcfore the Lcgislalive Assenlbly of Tripura, whilc i t  is 
i n  session for a total period of fourteen days which may be comprised in one 
sessioi~ or in two or more successive sessions. and if before the expiry of the 
session imtilediately Following the session or llle successive scssions afore- 
said. the  House agrees in making any modification in rhe rcgulation or the 



House agrees t h a ~  [he regula~ion should not be n~ade, the regulation shall 
thereafter have efrecl only in such modified form or bc of no effect, as rhe 
case ]nay bc ; so, ho~vcvcr, that any such n~oditiciition or annulmcnt shall bc 
wi~hout prejudice lo I he validity or anylhing previously done i i~~del-  tia at 
I-cgulation. 

Power h~ 47. (1) The Board may, ivi th the previous sanclion of lhe Srate Govern- 
m n ke menr, make by-laws, nor inconsistent with this Act and rules which m i ~ y  be 
byelaw. necessary or expendient for  he purpose of carrying out i t s  duties and 

functions iindcr this Act. 

(2) Abye-lawm;~deunderthissectionmayp~-ovidethatncon~~r\~en- 
tion thcrcof shall be an orfence. 

(3) All bye-laivsmadcundcrthissectionsl~nllbcpublisliedinthe 
OtYicial Gazelle. 

Penally f'ir 48. Whocvcr contravenes a bye-law nude under section 47 shall, on con- 
coiltmvention viction. be punishcd with imp~.isonment ior a term which may cxtcnd to six 
or' hyc-law. 

months 01- with line which may exlend to one tho~rsatid rupccs or with both. 

(a) obstructs, or molests any person with whom the Board has 
cntcrcd into a contl-act, in the pelhformance or execution of 
his duty or of anything which he is empowered or rcquired 
to do undcr lhis Act, or 

(b) itmoves any mark set up for thc purpose of indicarins ;u~y 
level or direclion necessary to thc cxccution of ivol-ks 
nuthoriscd i~nder lhis Act, 

I le shall on conviction, bc punishcd with imprisonment Toin a tern] which 
rnay extend ro rl~ree rnot~t l ls or with finc which may extend to five hundred 
nlpces or wit11 both. 

Auhurilyfor 50. UI~ICSS otherwise expressly provided, no Court shall take cognizance 
pruscculion* of i l t ~y  ofkncc punishable, under this Act except on the complaint of, or upon 

informn~io~l rcccivcd from, the Board oinsome person authorised by the Board 
by general or special 01-dcr i n  this behalf. 



51. All members. officers and crnployees of rhc Board shall be deemed, hlcnlhcrs9 
oflicers and \vhcn acting or purporti og LO act i n  pursuelce of any of [he provisions of this ,,ployc~s 

Act, lo be pub1 ic servnnls within the mcaniug or  section 2 1 or [he Indian tlrc Board to 

Penal Code. hc public 
scnanLs. 

52. Nu suit, proseci~tion or other legal procczdings shall l ie against any Prrlectionof 
action laken person lclr anything which is in good f a ~ l h  done or purporled to be done 

l~nrler [his Act. ACI. 

3 .  The Slatc Government Inity give [he Boi11.cl such dircctio~~s as in its Powers of 
Stale opinion are ncccssnry or expcdien~ Cur carrying oul the pul-poses oC (his Act. hvernrrlcnf 

il shall bc rhc duty of the Board lo colnply wit11 such dirccrions. give direclio~i 
to Board. 

54. ( I )  l'he Statc Goverllrnenr with a view to saiisfying itself thiit Ihe Porver to 

powcrs anti dutics of [he Board are being exercised and pel-fnrn~ed order 
inquiries. propel-ly,~nay, at any time, appoint any person or persons to make inquiries 

into all or any of the aclivitics of Lhe Board in such manner as inay be 
prescribed and to report lo thc State Government Ihe result of such inquiries. 

( 2 )  The Boa-d sh;lll give to thc person or persons so appointed all 
faci1icic.q for the propcr concluc~ of thc iuquiries and shall produce before lhe 
person or pel-sorls any docu[nznt, account 01. i11f01-n~alion in ~ h c  possession nf 
[he Board, which such pelmson or persons demand for the purposes of thc 
inquiries. 

55. ( 1 )  If the Stare govcl-nment is sotisCied that the Boa]-(1 has made Defaultin 
defilulr in pcrfonning any duty imposetl on i t  by or undcr this Act, it may I'ix pedon'lancc 

ol' duty. period for rhc pel-furmance of the duly. 

(3) I f  in [lie opinion oi' thc State Govcrn~nent ~ l l e  130;11-d tails o r  
neglects ro pel-ro1.m such duty withi11 the period so fixed lor its performance, 
i l  shall bc I;~wful for t l ~ c  slare Govcrnment, to supersede and reconstilute the 
Hoard in thc manner as niay be prcscr-ibzd. 

(3) Alter rhc supe~~session of the Board and until i t  is rneconstituted 
[he powers, duties and f~~nclions of  [he Board utldei- this Act. shall be carricd 
on by the Srnte Govcrnnlent or by such officer or officers as the State 
Governmen1 may appoint Tor chis purpose. 

56. (1) Thc Stare Govcrnment Inay, by notificalion i n  the OfCicial Dissolution 
or the Board. 



Gazette, dcclnre th i~ t ,  with effect Crool such dare as may be specificd in  the 
notification, thc Boaid st~al I be dissolved. 

(2) Wiih effcct 11-om the dote specilied in the notification under sub- 
section (1) - 

(a) all properties, funds and dues which are vested in and be 
realizable by !he State Government : 

(b) all liabilities cn forceable against the Board shall be cnforce- 
able against the Stare government LO the extent of the 
properties, funds and dues vested in and realized by the 
State Govcrnrnent. 

(3) Nothing in this section shall affect the liability of the State 
Government in respect of loans or debentures guaranteed under sub-section 
(5) of section 36. 
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The Tripura Act No. 1 of 2025
 
 

THE TRIPURA HOUSING BOARD (SECOND AMENDMENT) 
ACT, 2024 

 
 

AN 
 
 

ACT 
 

 

 

to furtheramend the Tripura Housing BoardAct, 1978 (Act No. 2 of 1979)
 

BE it enacted by the Tripura Legislative Assembly in the Seventy-fifth 
year of the Republic of India, as follows:- 

 
1. Short title and commencement: 
 
(i) This may be called “The Tripura Housing Board(Second Amendment) 

Act, 2024”; 
(ii)    It shall come into force on and from the date of its publication on the 

Tripura Gazette. 
 
2. Amendment of Section 16: 
 

i. In the proviso (a) tosub-section (1) of section 16 of the Tripura 
Housing Board Act, 1978 (herein after referred to as the ‘Principal 
Act’), the expression “five crore or more” shall be substituted with the 
expression “fifty crore or more”; 

ii. In the proviso (b) to sub-section (1) of section 16 of the Principal Act, 
the expression “fivecrore or less” shall be substituted with the 
expression “less than fiftycrore”. 

 
Sd/- 

(Sopan Chaudhuri) 
Joint Secretary, Law 

Government of Tripura 

Printed at the Tripura Government Press, Agartala.
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